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No. 20-HLA of 2012/48.-The Haryana Slate Cmnmtssiun for Women
Bill. 2012. is hereby published for general information under proviso to Rule 128
o f the Rulca of Procedure and Conduct of Buslncs> in the lluryuna Legielutive
Assembly :

Bill No. Z0--HLA of 2012

THE HARYANA STATE COMMISSION FOR WOMEN BILL, 2012

A

Blu.
fo eonxtitule Haryana Stale (`onuni.Y.v1ol1 /or Women and to provide /br

matters connected therewith and incidental thereto.

B11 ll enacted by the Legislature of the State of Haryana in the Sixty-third
Year of the Republic of India us follows 2

CHAPTERI
PRELIMINARY

1. (1) This Act may be called the Haryana Stale Commission for Women Shnrl lxllc.
2 extcnl .and

Act. 201 commcnccmcnt
(2) It extends to the whole of the Slalc of Haryana.

(3) It shall come into force on such dale as the Government may, by
notification. in the Official Gazelle, appoint.
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in this Act. unless the cnntcxl otherwise requlrcs.

"(`ommiasion" means the Haryana State Commission for Women
eunantuted under section 3;

'°(`ha1rpcrson" scam Chairperson of the (`ommss:~.tnn;

"Government" means the Government of the State of Haryana;

"Member" means the member us the (fommlasiun and include-.
the Chairperson. Vice Chalrmresun and Member Secretary:

"National Cummismon for Women" means loc Naliunul
Commission for Women constituted under >ecl ion 3 or the
Nalional (`ommisslon for Women Act. 1990 (20 of 1990):

"Public Office" includes an office. howdy or insluutiun cxablished
or consmulad under the Ci mshtuuun of India. by Law of Parliament
or State Legislature. by urdex or noliliczuion by the Government
or a body or Nun-(iuvernmenl Organization aubalunlially fmancui
by the Government;

'°prcscribcd" means prescribed by rules made under this Act;

"Vice Chalrpcrsun" means Vice-Chairperson of the Commussion;
and

"Women" means a female including girl child or adolescent girl

CIIAFFER-ll

HARYANA STATE COMMISSION FOR WOMEN

The Guvcmmcnt, by notiiicutiun m the Official Gazette. shall

Slate Unmmlsslon constitute a body known as the Haryana State Ccsmmissiun lor Women to cxerclsc
ful Women. the powers confemzd un. and perform the funenons assigned lo it under the Act.

(2) The Commission >hall c:unsi~.l uf-

Ln) a (`hairpersnn, who shall be a woman. culmed lo the came
of women, lo be nominated hy (he Government;

a Vice-Chairperson and u maximum of live members low be
nominated hy the Government from amongst persons of
ability. integrity and standing who have experience in law,
legislation. trade unionism. management ol' industry nr
organization committed lo increase the employment
potenhal Ihr women, women's voluntary organizations
(including women activists) administration, economic
development, health, education or social welfare:

an

Provided that an least one member shall be from umungat
per>ons belonging ro the Scheduled Caslcs;

Uehmtluns. 2.

(c-mlmlulion ot 3 . <1»



to) u Member-Secretary to be nominated by the Government
preferably from amongst the women ofliuers no the Indian
Administrative Services or the Haryana Civil Service. nor
below the rank of Joint/ Deputy Secretary to the Government;

(d) loc Adminmralivc Secretary of Women and (`hild
Develupmenl. Haryana shall by A special mxilcez

(e) the Director, Women and Child Development. Haryana and
:he Director General of Police of Harvana shall be ex-officio
memhcrs no' the Commission:

(f) the majority of the members of the Cummissmn shall be
women.

4. l I J The Chairperson. Vice-Chairperson and every nominated member
hull hold office for such period. not exceeding three years. as may be specihed by

the Government in this behalf.

(21 The Chairperson. Vice Chairperson and Non-Ofhcial member shall
on attaining the age of 65 years cease lo hold the office. The status of the
Chairperson and Vice-Chairperson shall be the same as that of the status of the
Financial Commissioncr and Principal Secretary and the status of a nominated
member shall be equivalent low the Joint Secretary in the Haryana Government
Department respectively. The member may resign from his office by giving a
notice in writing under his hand addressed to the Government.

{3) The Government shall remove a member from his. 1t hc.

12i)

(b)

becomes an undcrchurged insolvent;

gets cunvlclcd and sentenced to imprisnnmenl tar an offence
wows in the upinwn of the Government involves moral
turpitude;

(c) gels involved in a criminal case or charges are framed against
him:

(d) becomes of unsound mind and stands so declared by a
competent court;

(el

(D

refuses in act or becomes incapable of acting;

is without obtaining leave of absence from the Commission,
.absents himself for Ihrcc consecutive meetings of (he
Commission: or

in the opinion of the Government, has so abused the position
as to render that person`s continuance in office delrimcntai
to the public interest or interest of women:

(3)

Provided that no such person shale be removed under thus
clause unul that person has been given a reasonable opportunity
of being heard in the matter.

Term ol ofhcc
and cundluuns ot
scrvrcc of
Chairperson
ViceChalrperaulx
and  Members
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(4) A vacancy caused under sub-sechon (2) or nlherwlse shall be
Elled by fresh nummaliun;

(5) The salaries and allowances payable to. and the other terms and
unndiuonb no service of the Chairperson. rye Vice-Chairperwn .md Member; shall
be such as may be prescribed.

S. ( U The Government shall provide lhc(`ummi1~»sion with such officer;
and employees, as may by nccesmry. for loc cf`lir:\enl performance ul the funclmna
ol' the Commission under this Act.

(2) The salaries and allowances payable to, and loc other terms and
conditions of service of the officers and other employees appointed fur the purpose
of the Commission shall be such as may be prescribed.

6. The salaries and allowances payable low, the Chairperson. Vice--
Chairperson and Members and the administrative expenses, including salaries.
allowances and pensions payable to the officer and other employee: referred low in
section 5. shall  be paid out of the grant; or budgetary support referred in in
sub-section (I) of aeclion l I.

7. No act or proceeding ot' the Commission shall be questioned or >huli
be invalid un the ground merely of thu existence of any vacancy..ibwnuc up
member or defect in the constitution of the Commission.

8. l l ! The ('nmmissi¢\n may nppuim such Cmmmmitteus, an may be
necessary. for dealing warmth such special issues as may be taken up by the (°ummissiun

Hom time to time.

(2) 'I'he Commission shall have the power In co op! as members no
any committee appointed under sub-section ( l |_ such number of persons, who are
not members of the Commission. as il may think fit and the persons so co-opted
shall have the right lo attend lye meetings of the Cnmmiuce and take pan in is
proceedings but shall not have ice right lo vote.

(3) The person so co-opled hull he entitled low receive such
allowances for unending the meetings of the committee, as may be prescribed.

9. ( I ) The Cummisslon or u Commines thereof, as the case may by.
shall meet as and when necessary and shall mewl at such time and place, as deemed
m.

(2) The Commission shall regulate its own procedure and the
procedure of the committees thereof or as is prewribed.

(3) All urdera and decisions of the Commission shall be authenticated
by the Member Secretary or any other officer of the Commission duly authorized
by the Member Secretary in this behalf.
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(j1IAp'l'ER_1II

FUNCTIONS OF THE COMMISSION

10. ( l l The Communion >h.xH perform all or .my no loc fullumng
funcuons. namely:

[al in\'csliga\c and examine all mamcrn relnung to the satéguurch
prmidcd for women under the Cunbtllutlun and l)lhCl laws.;

(b) present In the Government. annually and at ouch uxhcr Ilmcs
as loc Cummlsmon may deem fit. rcpnrls upon the workup
of those safcguardb;

(c) make in such reports recommendations for the cflecnve
implementation of those safeguards for improving the
uonditiom of women by the Slate;

(d) review. fmm lime to lime. the existing provisions of the
Constitution and other laws affecting women and recommend
amendments thenelo so as to suggest remedial legislative
measures ro meet any lacunae. inadequacies or shortcomings
in such Ieuislalions;

lc) take up the Cases of violation of the provisiunh of the
Constitution und of other laws. relating to women with the
appropriate authorities:

(t`I look mm complots and take sun mmu nuucc no matters
relating to

(i ) dcprivuliun of women's rlghth;

!ii\ non-implementation of laws enabled lo provide
protection to women and also m uuhlevc the nhjeclive
up equaxht). and development:

Lei) nun-compliance of policy decisions. guidelines or
instructions aimed at mitigating hardships and ensuring
welfare and providing relief to women. and take up the
issues arising out of such mullcrs with appropriate
authorities:

tg) call for special studies or investigations into specific
problems or situations arising out of discrimination and
atrocities against women and identify the constraints so as
to recommend strategies for their removal;

(h) undertake promotional and educational research so as lo
suggest ways of cnsurmg due representation of women tm all
spheres and identify lectors responsible for impeding their
advancement. such as, lack of access to housing and basic

FI.1uctlon\ HI mc
r 'mmfwmn
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services. inadequate sup pun services and technologies fur
reducing drudgery and occupational health hazards and Ru'
incrcusins. their pmdu\:\i\'il):

pumclpale and udvlsc un the planning pruce-a> no \u\.ll\
ccnnumic devclopmcnl of wumcn;

mumtur and review the women related schemeafplogralmme
m the Stale and evzlllmle the progress of the dexelnpment of
women under the Slate:

inspect or cause low he inspected Police Stations. it'll. remand
home. women's institution or other place of custody where
women are kept as prisoners or otherwise, and take up with
the concerned authorities for remedial action, if pound
necessary;

call for data fmm any organization on various lssuesluspects
of journey of women luwurds development. empowerment
and accessibility, muluding gmwlh and hurdle> faced by
them hum mdividual. family or society etc.:

make periodical reins lo the Government no any mailer
pcnaining to women and in pamcular various dlflicullies
under which women mil:

any other matter which may be referred to il by the
Government:

shall famish comments and recommendations un any rcpon
of the National Commission for Women on any matter with
which the Govcmment is concerned as the Government may
call for.

Government shall cause all lye reports referred to m
clause (b) of subsccuon (I) lo be laid before the Slate Legislature along wuh a
memorandum explaimng the acliun taken.

(3) The Commission shall, while investigating any mutter referred to
in clause (a) or sub-clause (i) of clause (0 of sub-section (1). have all the powers no
a civil court trying a
namely:-

(3)

(b)

(c)

(ci)

(6)

salt and. in pamcular, in respect of the fulluwlng matters.

summoning and enforcing the attendance of any person from
any pan of India and examining him on oath:

requiring the discovery and production of any document;

receiving evidence on affldavlls;

requisitioning any public record or copy thereof from .my
public office;

any other mailer which may he prescribed.
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CHAPTER- IV

FINANCE. ACCOUNTS AND AUDIT

l l . (lee l`hc Guvernmcm shall, after due appmprmlmn made by
Legnslalurc by law in lhi> behalf. pa) low the (`ommlasiun by way of gr:ln!> or
budgetary >upp\m uul no cnnsoludated funds up' the Smtc lbr berg uulmcd lkmr loc
purpmcs of (hm Act

(2) The Commission may spend such sums as il thinks fn for
performing loc functions under this Act. and such sums shall  be ircated us
expenditure payable uul of the grants or budgetary supper relerrcd lo in sub-
seclion(ll.

12. (1) The Commission shall maintain proper accounts and usher
relevant records and prepare an annual statement of accounts in such form as may
by prescribed hy the Government.

(Z) The accounts ol' :he Commission shall by audited by the
Accountant General (Audit), Haryana at such intervals as may be specked by the
Govemmenl and any expenditure incurred in connection with such Audi! shall be
payable by the Commission.

(3) The Accountant General (Audit), Haryana and any person
appointed by him in connection with the audit of the accounts of the Commission
under this Act shall have the same rights and privileges and the authority in
connection with such audit as Accountant General (Audit) generally has in
connection with the audit ol' Govemmcnt accounts and, in particular. shall have
the right to demand the production of books, accounts. connected vouchers und
other documents and papers and to inspect any of the offices of the Commission

14) The accounts us' the Commission, as cemficd by Accountant
General (Audit), Haryana nr any other person appointed by him in this be hull
together with the audit rcpon there on shall be forwarded to the Govemmcnt by the
Fummissinn.

13. The Commission shall prepare, in such form and at such time. for each
financial year, as may be prescribed. is annual report, giving a full account of its
acxivilics during the previous financial year and forward a copy thereof to the
Govemment which shall be a pan of the Annual Administrative Repos of the
Women and Child Development Dcpanmenl.

14. The Government shall cause the annual report lugethcr with a
memorandum of action taken on the recommendation contained therein. in so far
as they relate to the Government and the reasons for the nun-acceptance, if any. of
any of such recommendations and the audit rcpon to be laid :is soon as may be alley
the reports are received, before the State Legislature.

(ir;m1>.fBudrc1..11~.
»uppull up lli1..
lim-L1nmcnl

A(;CDLllll}, and
audn.

Annual rcpurl

Annual report and
audit report lo by
lard before
ICgl§lL\[l.lfC
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CHA PTER V

MISCELLANEOUS

15. The member. ufliucn and other employees of the (`ummi>=lun >hull
he deemed Ko he public servants wllhm the mcanlng no million 21 up the Indmn
Pcnal Code 1860 (45 of l860)

16. The Government may uumu1l the C`ummi551<»n \an all major policy
matters uffectmg women.

17. Nu suit. pmsecuuon or other legal proceeding shall lie against me
Fhairpersnn. Vice-Chairperson. any Member of the Cummissturi. or any ufliccr no
the Commission for anything which is in good faith done or intended low be dun:
under this Act or the Rules made there under.

18. ( l l The Govemmenl may. hy nnliEcauun m the Officlal Gazcue.
make rules for carrying our the provisium of this Act.

19. The Chairperson. Vice ("hair person or non official me hen
nominated vide Notification No. 3055 SW (4)/99 dated 20th December. 1W9 in
the Haryana State Commission for Women shall continue till the expiq of their
respective term under the said notiEcation:

Provided that anything Dum: or any action taken nr any proceedings
conducted by the Commission constituted under the Notification Nu. 3055 SW
(4)l99 dated 20th December, i999 shall be deemed to have been dune and taken
under this Act.

2852 HARYANA GOVT. GAZ. (EXTRAJ. ACG. 21. 2012
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12)

LcgislatL1rC.

Every rule made under this Act Shall be laid. before the Stale



STATEMENT OF OBJECTS & REASONS

As per the orders of Hon`ble Supreme Coup the Slate Women Commission
was low by constituted und hence the Slut: of Haryana issued adminlstrati\e
notification dated 2(l.l2.l')99 fur constituting Haryana Stale Commission lm
Women. In pursuance of this administrative order. no Act was passed by the Slate
Legislature till non. As per the existing status of the Commission. n does nm
exercise all the powers of a Civil Court trying a suit like summoning. enforcing
the attendance. rcqutring the production of any document, receiving evidence on
Affidavit, examination of witnesses and documents. implementation of laws
enacted to provide protection to women, compliance of policy decision. guidelines
aimed at mitigating hardships and ensuring welfare and providing relief to women.
llenee to strengthen the State Women Commission the draft Bill is proposed
which will provide the statutory status to the State Women Commission.

GEETA BHUKKAI.
Women and (`hild Development Ministcr,l-{nryana.

lhc Gnvcrnur has. in pursuance nf(`lauses (1) and (3) of Article 207 of :he
(`unsll(ulion of India. recommended Ku the Haryana Lcglslalivc Assembly the

introduction and cnnsidz:ration of the Bull.

HARYANA GOVT. GAB. (EXTRAJ. /WG. 23. 2012
(BHDR. l. 1934 SAKA)
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Chandigarh
The 23rd August. 2012.

SUMIT KUMAR,
Sccrclury.



FINANCIAL MEMORANULM

Ab per clause 3 of the Haryana Slate Commission fu: Women Bull. 201.2
the Ctammissiun shall consist of a Chairperson. a Vice-Chairperson. live Members
and a Member Secretary to be summated by the Gmernmcnt .apart from mu
ex-ofticio Members. The Commission may .lppnint committees for dealing with
special issues. The Commtssmn will require money for various functions assigned
low nt. lender Clause 5 of the said bill. the (itwernment shall provide the Cummusslun
with such officers and emplnyecs necessary for the efficient performance up the
functions of the Commission.

In clause l I( l ) of the Bull il has been proposed that :he Guvcrnmcm shall.
after due uppmprialion made by Legislature by Law in leis behalf. pay low lye
Commission by way of grants or budgetary support out of uonsolidaled funds of
the Stale for being utilized lor she purposes of lhla Act.

Nn estimation of budget or expenditure can by made an this stage in the
terms and conditions of the Member and Staff are to be prescribed.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 18 of the proposed Bill empowers lye Slate Government to frame
Rules for carrying out the purposes of he Ace. This delegation of powers lo lye
Executive la of normal character. Hence. the memorandum regarding delegated
legislation as required under rule 126 ol' the Rules of Procedure and Conduct of
Business in the Haryana Legislative Assembly is enclosed.

HARYANA GOVT. GAZ. (EXTRA), AUG. 23, 2012
(BHDR. l. 1934 SAKA)
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